
 

[Shri P. V. Narasimha Rao] been our 
view and this has been the view of the 
non-aligned movement. Therefore, there 
is nothing on that which needs any 
revision. I would say that in pursuing the 
ideal of a comprehensive solution, we 
will continue to make the effort. 

MR. DEPUTY CHAIRMAN: There is 
one problem. The House knows it very 
well. There are two Calling Attentions to 
be taken up after 5.00' P.M. After 5.00 
P.M. there is the statement to be made on 
behalf of the Prime Minister. There are 
Special Mentions also. If the House 
decides that the Private Members' 
business need not be taken.up today, only 
then we can continue with it in the 
afternoon. 

SHRI G. C. BHATTACHARYA 
(Uttar Pradesh): It will be better if we do 
not take the Private Member's business 
today. These are very important matters. 

SHRI DIPEN GHOSH (West Bengal): 
We should not break the practice. 

SHRI P. V. NARASIMHA RAO: We 
have scheduled our programme on the 
assumption that the Private Members' 
business will be taken up. If that is not 
taken uP and we are asked to come 
earlier, it will be difficult. 

MR. DEPUTY CHAIRMAN: We will 
take up this Calling Attention after the 
statement. 

The House re-assembled after lunch at 
thirty-three minutes past two of the 
clock. The Viofr-Chairman, [DR. 
(SHRIMATI) NAJMA HEPTULLA] in 
the Chair. 

RESOLUTION FOR CONSTITUT-
ING A NATIONAL POPULATION 

COMMISSION TO SUGGEST 
MEASURES FOR MAKING THE 
POPULATION PROG RAMME 

TIME-BOUND—Contd. 

THE     VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): 
We will now discuss the Private-
member's Resolution—Shrimati Amarjit 
Kaur. 

SHRIMATI       AMARJIT KAUR 
(Punjab): Madam Vice-Chairman this 
Resolution on Family Planning moved by 
my hon. friend, Shri M. C. Bhandare, is 
not only timely but is extremely urgent. 
His plea that it be recognised as a 
national imperative transcending all party 
differences is the urgent esience of this 
Resolution and must, therefore, be taken 
up in letter and spirit by all parties inside 
and outside the Parliament. 

Madam, it has been our experience-to 
date that the remarkable progress our 
country has made in all spheres of life 
since Independence is being systematically 
neutralised by the alarming increase by 
geometrical progression of our population. 
In spite of the tremendous strides our 
industry and agriculture has made in the 
past three decades, it has beea unable to 
maintain the necessary balance between 
the productivity of goods and the awesome 
increase in demands resulting in the 
retardation of our developmental process 
and throwing our economy out of gear. 
Therefore, Madam, clause 1 of this 
Resolution is a necessary prelude to any 
serious planning on this subject.   • 

Clause 2 pleads for a national con-
sensus for the acceptance of a small 
family norm    of a couple and     two 

311 Calling Attention       [ RAJYA SABHA ]    to a matter of urgent       312: 
vublic imvortance 

The House then adjourned for 
lunch at eight minutes past one 
of the clock.. 
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that uncontrolled population is one of the 
important factors for our economic 
backwardness. But there are other factors, too, 
and those factors must receive priority from 
the Government, 

The majority population in our country live 
in villages. They are mostly peasants. But, 
even after thirty-five years of independence, 
the Government has not done much to 
distribute land to the landless agricultural 
labour. Without land the landless agricultural 
labour has virtually no source of income. How 
can they survive without a proper source of 
income? It is true that we cannot provide land 
to all the landless agri. culturists, because we 
do not have sufficient land for everybody. 
Therefore, the Government will have to pay 
special emphasis upon the setting up of 
smallscale industries and cottage industries in 
rural areas so that the landless agriculturists 
may be provided with livelihood. These small-
scale industries and cottage industries should 
be set up in every State. That is the only way 
to provide a permanent source of income to 
our landless agricultural labour in rural areas. 
With the growth in their income, they will be 
in a position to go above the poverty line. 
Their increased income will register a 
corresponding increase in national income. 
The economic plans, formulated by the 
Government, will then really bear fruits. 

Our agriculturists are not yet getting fair 
price for their produce. The Government has 
not yet fixed minimum wages for our- 
agricultural labour. Lakhs of landless agricul-
turists are suffering for want of minimum 
wages. Over and above these problems, our 
rural people are affiiat-ed with the problem of 
constant price-rise. Essential commodities are 
now beyond their reach. 

Land should be distributed to the landless 
peasants to the maximum extent possible. 
The farmere must be assured of fair price for 
their pro. duce. The landless agriculturists 
must be assured of minimum wages. But,  
unfortunately,  the    Government 

has not yet done anything   to   solve 

these basic problems of our rural population. 
Apart from these problems, the* constant 
price-rise haunts them always. Even the 
Finance Minister admitted a few days ago in 
the Lok Sabha that the prices are increasing 
these days. In such a situa. tion we cannot 
expect our poor people to rise above the 
poverty lire. Unless the prices are controlled, 
we cQ1. t expect any economic developme.i. -
or our people. Therefore, 5 would like to 
remind Shri Bhandare that growth of 
population alone is not responsible for the 
economic backwardness of our people. It is 
also not a fact that all our developmental 
activities are thwarted only by the growth of 
population. There are other factors which are 
primarily responsible for Our economic 
backwardness. (Inter-ruptions). I would 
request the Vice-Chairman to give me 
opportunity to express my views without any 
interruption. I hope, she will help me by 
conducting the business of the House nicely. 

SHK5 KALYAN ROY (West Bengal) : 
Each Member of the Hou<e should declare 
how many children he or she has got. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): MR. 
Kalyan Roy, let her speak. 

* SHRIMATI        ILA BHATTA- 
CHARYA;   Madam, China has solved 
hej- population problem to a great extent by 
adopting family planning programmes. The 
Government in that country has enacted a 
legislation to curb the growth of population. 
The people in that country has gladly sub-
mitted to that legislation because the 
Government in that country in our country has 
already solved their economic problems. But 
the picture in our country is entirely different. 
The people here are starving. Most of the 
people in our country are also without 
education. In such a situation, I do not think, 
our people will accept heartily any law tjj 
regard to family planning. 

♦English translation of original speech 
delivered in Bengali. 

 



 

[Shrimati Amarjit Kaur] 
For the success of family planning, I feel, all 

adult   male    and    female population in our 
country will have to give serious thought to the 
family planning     programmes.   These    pro-
grammes should not be the    concern of 
women alone.   All adult population must 
realise this fact that for the wel. fare  of 
individual families  and    the nation    the    
family    planning    programmes must    be    
implemented    in right earnest.   But how his 
consciousness for the need of family planning 
can be roused   among    our    people? For that 
mass   education is necesary. But, 
unfortunately crores of    people, in our country 
are still deprived    of the   light of    education    
Crores    of people here   are still  illiterate.  
Most of the people here still    live in    the 
darkness  of superstition. People here still 
practise a    heinous    crime    like Sati.   
Children here  are still thrown into the sea as a 
form    of    sacrifice. Therefore, we are the 
4escendants of a society which are still    
steeped    in ignorance and superstition. The 
people cannot be free    from    the curse    of 
superstition without education. Therefore, I 
agree with Shri Bhandare that education should    
be broad-based    in our country. Both    male 
and female population in our country must   
come under the influence of education. For the 
successful implementation of    the family 
planning programmes, there is a greater 
necessity    for    raising   the level of education 
among our women Our women are still lagging 
behind in education as compared to men. 
Therefore, consistent efforts must bs made to 
bring our women at par with men in  
education. 

In the past, I mentioned in this House that 
in 1956 late Shrimati Dur-gabai Deshmukh, 
who was the Chairman of the National 
Women Education Commission, suggested to 
the Government to formulate specific Plans 
for spreading education among women so that 
they might come at par with men in education. 
But that suggestion was not accepted by the 
Government. What was her suggestion? She 
wanted that primary schools and 

High schools for gTfls  should be set up in 
every  village'- th    India.    She noticed that 
many girls in   the    villages could not go to 
schools without escorts because of difficult 
communication there.   »in such a situation, 
she wanted that  the Government should 
appoint more Gram Rakhis to escort the girls to 
schools.    Then the guardians would feel that 
their girls were safe in the hands of Qram 
Rakhis and they would not hesitate to send 
them to schools in greater   number.    With the 
help of Gram Rakhis girls    from different 
sections in society will be in a position to 
attend the    schools    in greater strength.    But 
this suggestion of Shrimati Durgabai 
Deshmukh    did not find favour with the 
Government of India.    Shrimati Deshmukh 
resign, ed from the post of Chairman of the 
National  Women  Education  Commission.   
She is no morelvith us.   I pay my tribute to tier 
a<j she fought    for the welfare of women.   I 
may belong to a different Party but I was parti-
cularly hurt when I found     that the suggestion 
of Shrimati Deshmukh was rejected by the 
Government. That, suggestion   was  really 
beneficial to women. 

Shrimati Deshmukh truly realised that the 
country Could not develop without mass 
women education. 5 also echo with Shrimati 
Deshmukh that the level of education among 
women must be raised. Women in our country 
must move forward in education. The 
Government has a special res. ponsibility to 
create more opportunities for women 
education in the country. 

Children can be properly brought up by 
educated mothers. Only educated mothers 
can guide their child. ren to right path. 

I partly agree with Shri Bhan-dare's 
Resolution. I do not think that by controlling 
population we shall solve all our problems. 
We have problems in other spheres, namely, 
social, educational, political and economic. 
The policies of the Government in all these 
spheres are directed to subserve the interests 
of the capi. 
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talist class. The interests of the poor people 
are being neglected constantly. We can give 
education to all if we take special care of the 
downtrodden sections in society. 

I now refer to Class 4 of the Resolution.   It 
relates to    Uniform    Civil Code.    I do not 
think    that a legislation on the said subject 
will serve any purpose. We know    that 
Sharda Act was enacted    long ago,    but   it 
proved a total failure.   *i   want   that the age 
of marriage should be raised for both male   
and    female.   It will help in controlling the 
population.    I again feel  that we    cannot    
achieve better results  by passing legislations 
in regard to    marriage    systems    of 
different  sections  of     people   including the 
tribals. We have had bitter experience  about    
forced     sterilization which was done in 1976.   
People    do not accept anything which is 
imposed upon them.  We should create public 
opinion in favour of family planning. We   
should   make   the  people     conscious   of   
the   benefits   of   having      a small  family.   
We   should  make   the people realize that if 
they have more children, they will  not  be 
able      to feed  them and  educate them      
properly.  Therefore, I would request the 
mover  of the  Resolution  to     realise this  
fact  that  mere  legislations  will not  serve  
any purpose.   He      should rather  emphasise 
upon rousing      the consciousness of the 
people in regard to adopting  small family 
norm.  The people will realise the importance 
of family planning only when they will be free 
from superstitions and      illiteracy.   The 
Government should give priority  to  
education     among     rural population.   Our 
women are still lagging far behind in 
education.   That is why  we  could   not   
catch  up      with China   in  implementing  
family  planning programmes. 

In India all States are not being treated 
equally by the Central Government in the 
matter of development. Certain States are 
receiving step-motherly treatment from the 
Centre to that effect. 

The Resolution is very imporant. I have 
limited time at my disposal. I would request 
the mover not to give particular emphasis 
upon the control of population. He should 
consider that other factors are equally 
responsible  for  our  development. 

I lay special emphasis upon women 
education. Our women will gain economic 
Independence through education. The 
Government should provide more 
employment opportunities to our women. 
Employment will make women stand on their 
own feet. 

In many cases women do not want more 
children. But they are burdened with more 
children by their husbands. They are forced to 
submit to the will of their husbands in this 
matter. 

I would request the mover to take a 
comprehensive view of the problem of 
development. India's development will be a 
certainty when all the people here will be 
assured of health-care education and job 
opportunities. Mere control of population will 
not ensure economic development to the 
country. 

A farmer having two children will starve if 
he does not have any source of income. 
Therefore, he must be assured of livelihood. 
Economic stability for all will bring real 
economic  development  to  the  country. 

Thank you. 

SHRI       NEPALDEV BHATTA- 
CHARJEE (West Bengal): For your 
information I am telling it in English. If 
people are educated, it will be a problem for 
the Congress to be there on those Benches. 

SHRI RAYAPATI SAMBA SIVA RAO 
(Andhra Pradesh): Madam Vice-Chairman, it 
is difficult to visualise a private Member's 
Resolution which will be more vital and 
significant to the interests of the country than 
the Resolution under consideration before the 
House.    There cannot 
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[Shri Rayapati Rao Samba Siva Rao] 
be two opinions on the imperative need to 
provide all in built checks against the 
impending population explosion, which is in 
store for our country as the current century runs 
out. In fairness to the enlightened leadership 
and the Government, it should be conceded that 
they have been engaged in a continuous process 
of exploring all the possibilities of 
counteracting this natural phenomenon, which 
is not peculiar to us only, by adopting a 
harmonious blending' of persuasion', incentives 
and somewhat mild pressure here and there, 
according to the changing situation. It is not 
disputed that a significant percentage of the 
expenditure incurred would have gone down 
the drain. At any rate, the results have not been 
proportionate to the outlays. But no undue 
expectations could have been entertained about 
the successful implementation of a socio-
economic measure which, by and large, is 
considered to be foreign to our genius, religious 
disposition, superstition and the general fear in 
the case of the illiterate rural mas-- ses to face 
somewhat sophisticated medical devices. 
Reluctance of the people at large has been the 
main constraint throughout the decades of the 
history of this ambitious programme of family 
planning. This is not peculiar to our country. 
Even in more sophisticated countries with 
considerable advancement in literacy, this has 
been the broad reaction but the difference is one 
of degreee, not of kind. But credit is due to our 
leadership that the Government is persisting in 
this experiment with the hope that sooner or 
later they will be able to turn the corner. 

One of the formidable difficulties in the 
way of successful implementation of family 
planning is that we are unable to rally round 
all the sections of the people in our country to 
join this experiment. Muslims, with their own 
customs and traditions and specially in 
respect of marriage, feel somewhat delicate  
to  change      over. 

The Government naturally hesitates to offend 
their sentiments. It is, therefore, necessary that 
some effort must be put to persuade them, ex-, 
plaining to them, through adequate publicity, 
the imperative need for the change in national 
interest. With progressive modernization, 
specially of the younger generation, it would 
not be difficult for them also to change over 
sooner or later. The Resolution, among other 
things, stresses the need for common civil 
code. There cannot be any difference of 
opinion on this. Even some of the eminent 
Muslim nationalists, including judges, have 
been expressing their considered view that the 
institution of polygamy should either be 
dropped or rationalised. Therefore, sooner or 
later they will also join in the experiment. 
Meanwhile every effort should be put to 
persuade them. Similarly Christians, Parsis 
etc. The Special Marriage Act enacted by the 
Government of India delicately made a 
beginning in this direction. My distinguished 
colleague, Mr. Khushwant Singh, rightly sug-
gested a measure of force. To borrow his 
expression, not only carrot but also stick 
should be used. But I am afraid, Madam, that 
it is slightly too early to resort to force. At any 
rate a little more thought is necessary to arrive 
at a final decision on issues like this. 

My other distinguished colleague, Mr. 
Mittal, suggested, quite correctly, in the 
course of the debate on 30th July, that the 
weapon of disincentives should be wielded 
discriminatingly. In his paper submitted to the 
Ministry of Health, Mr. Mittal, who is also 
Secretary-General of the newly formed Asian 
Parliamentary Forum on Population, has listed 
a number of disincentives to check this 
alarming rate of increase in population. Some 
of them relate to the organised labour, the 
employees in the private and public sector. 
Here also there cannot be any difference of 
opinion, but the reactions are likely to be too 
bitter for us to have another 



 

trouble, in the midst of various other 
problems facing the country. Implementation 
is the main problem. And in this, voluntary 
agencies should play a more important role 
than the official agencies. 

This brings me to the crux of the problem, 
namely, this experiment will not produce the 
desired result unless all political parties evolve 
a national consensus and are agreed on a 
measure of co-operation to make it a success. 
They should undertake not to indulge in 
propaganda to make eveiything political, 
having an eye on the vote. They should keep 
up the continuing process of consultations. If 
this is agreed, namely, consensus between the 
political parties, and the agreement is 
implemented in good fait>, subordinating the 
interests of the self, the region, linguistic, 
political, separatist   tendencies, widespread in 
this country, to its paramount interest of 
overall economic development, unity and 
solidarity, we can advance to the next and the 
only stop which can make this experiment a 
success, namely, to make it mandatory by 
providing statutory compulsion. Therefore, in 
the light of the economic progress made by us, 
advancement in science and technology, 
medicine, therapy, etc., there is nothing 
alarming and nothing dismal about it, 
provided there is political will, national 
consensus, and honest implementation of the 
statu-toi-y measures which may be introduced 
now and then. In this connection, the new 
dimension that the little success that this 
experiment has so far achieved, coupled with 
the economic progress and the increasing 
modernity, should engage our attention. While 
the progressive reduction in the death rate and 
the birth rate is on, one notices increasing 
realignment of the population involving new 
and additional strains: apparently, the age 
group of 60 and upwards is becoming larger in 
percentage than the other age groups, namely, 
between 40—60 and below 40. Hhis seems to 
be a common 945  RS—12 

aspect shared by the advanced coun 
tries also. A study has to be under 
taken and correctives provided before 
this   aspect,       arising from      the 
increase in longevity followed 
by reduction        in mortality 
rate, in consequence of progressive 
eradication of dreadful diseases like 
smallpox, TB. etc., of which our country has 
been a victim over centuries, becomes a 
formidable one. 

In conclusion, all that is urged is that 
goodwill, co-operation between all political 
parties and all sections of the population and 
full realisation of the outlays involved, 
without much of administrative delays and 
distortions, will enable us to reach our goals 
in family planning with progressive and 
simuitaneous increase in literacy, overall 
economic development and the consequent 
reduction in blind beliefs and resistance to 
what is still considered to be an aggression of 
the State on private domain, in which 
Government should not intervene, despite the 
philosophy of the welfare State, to which we 
are wedded. 

Thank you, Madam, for according me an 
opportunity to- put forth my observations on 
a burning issue of far-reaching significance 
and overall progress of our country.  Thank 
you. 

SHRI SYED SHAHABUDDIN 
(Bihar): Madam Vice-Chairman, 1 
rise to speak on this Resolution ra 
ther with mixed feelings. I some 
times feel that this expression of 
concern of the elite at the prolifera 
tion of the poor is an exercise in 
hypocrisy. It is not sincerely in 
tended. That is the impression I get 
when I read the third paragraph of 
the preamble. It talks in very high- 
sounding terms about the desire "to 
improve the quality of life of the 
people, particularly those living he- 
low the poverty lfce ..................... jeopardiz 
ing the march of the country towards 
economic prosperity,... denying the 
fruits of development of those very 
sections of the society for whom de- 

325 Calling Attention [ 13 AUG. 1982 ]       to a matter of urgent        326 
public imvortance 



 

[Shri Syed ShahabuddinJ 
velopment is intended..." Madam, the 
experience of the last thirty years does 
not indicate that the development was 
intended for the poor or for those who are 
below the poverty line. Development has 
been canalised towards the elite, and to-
day it is the elite who feel themselves 
surrounded by the vast masses of these 
hungry, faceless, nameless, jobless, 
people. I feel that sometimes, in their 
solitary moments they get a sense of 
terror, they lose their peace, they 
sometimes spend sleepless nights over 
this nightmare that one day they are 
going to be surrounded by the poor, the 
elite culture that we have developed in 
this country is going to be inundated. The 
rich also get this nightmare and perhaps it 
is one of the reasons why people like 
Tatas, Birlas and others of the class, cry 
hoarse about family planning. That does 
not diminish, to my mind, the importance 
of family planning, the imperatives of 
family planning, I only draw your 
attention to the lebel to which this kind of 
exercise of concern for our family 
planning programme sometimes gets 
reduced. 

Ours is a poor country. We are not a 
rich country by any standards; in the 
ancient times we were told that we were a 
sone ki china—but when we look at the 
modern world and its resources 
distribution, from the point of resources 
endowment, we are a poor country I think 
it was said in this very House that the 
poverty of India is epitomised by a short 
statement, that we have to look after 15 
per cent of the world's population with 
perhaps 1.5 per cent of its income and 
living on 2.5 of its surface. So obiviously 
the pressure of poulation in our country is 
very high. It is a much larger burden that 
we have to carry than perhaps the rest of 
the world; nobody can deny, therefore, 
the Imperative of what I would call a  
population planning policy. 

Now, we cannot also argue that with 
the best efforts that we have been able to 
put in, we have been able to achieve a 
rate of growth no higher than 3 per cent. 
Our population has grown at the rate of 
2.5 per cent. Then obviously 
development cannot be faster than 
perhaps 0.5 per cent which will mean that 
roughly it would take "s a period of the 
order of 50 years to double our per capita 
income while the rest of the world goes 
on doubling its income in every decade or 
at best in every two decades.. We shall 
have to wait for 40 to 50 years. Surely, 
this growth rats is too low for our people 
to wait. Perhaps before we can achieve 
higher growth rate, we might be 
overtaken by something more violent,, 
not just by population explosion but this 
explosion of the anger and frustration 
within us. What are we going to do about 
it? wish that 'our elite adopt a policy 
today of reducing the disparities that go 
on expanding with every passing day 
among the diqerent classes of our society. 
That alone can convince the poor that 
development is meant for them and they 
must aid in this process of development, 
that they must participate to make our 
goals come true, that they should help the 
society in trying to reduce the rate of 
growth in population. 

Zero growth rate might be impossible 
to achieve. But certainly some norms 
must be laid down; to that extent I agree 
with the Resolution. And I disagree with 
it in this respect sometimes I get the 
feeling if we are trying to revive the 
situation of 1975. Have we learnt from 
that experience or have we forgotten that 
experience? Have we forgotten the 
massacres of Turkman Gate, 
Muzaffarnagar and Sultanpur? Have we 
forgotten that we were treating human 
beings like a pack of animals? We were 
eroding human dignity. We were 
condemning them in our keenness to 
enforce family planning and sterili-
zation*, almost at gun point by aaying: 
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"Your shop licence will be cancelled; 
your arms licence will be cancelled; your 
driving licence will be cancelled" People 
were sent for from their Moh-allas and 
people were indeed hunted, because 
people ran away from villages when they 
heard that a family planning van was 
coming to their village. That terror had 
its own impact on the minds of the 
people. I think it is that terror that caused 
the greatest set back to the programme. It 
was the experience of 1975—77 that 
caused it. I am referring to that because 
some gentleman referred to the post-
1977 6ituation and clearly forgot the pre-
1977 situation. 

I think the one lesson that has to be 
learnt from the Janata experiment is that 
in implementing any family planning 
programme the Sta,te shall not apply 
violence or shall ryot enforce it with 
cmpulsion or with coercion. At least one 
thing has escaped the present 
Government to change the name of the 
Ministry which the hon. Minister is 
heading today. Its name had been 
changed from the Ministry of Health and 
Family Planning to the Ministry of 
Health and Family Welfare. This is 
significant. It is compulsion where I 
disagree because not a word has been 
said in this Resolution which much 
needed to be said, namely, about the 
essentially voluntary character of family 
planning movement. Not a word is said in 
the Resolution that H must be achieved 
through a process of development and 
through a programme of people's 
education and participation, and not by 
force. That is my first disagreement with 
the operative part of this Resolution. 

The honourable mover of the Reso-
lution has said in the third operative part 
that vigorous steps be taken for raising 
the level of education of women. Who 
does not agree with this? But it is not 
enough. Experience has shown that the 
level of performance 3f the society as a 
whole goes up automatically when 
people become more conscious of their 
righs and of their 

duties both to themselves and to the 
society. You can have it established 
through statistical data that the higher 
the^ level of education in a given society 
in a given area, the higher is the impact of 
the family planning programme. 
Therefore, I have suggested an 
amendment and because I will not get 
another opportunity to move it, I am 
presenting the amendment here. I want 
that the emphasis should be on providing 
compulsory and universal primary 
education- to all our people not only to 
women. That is one promise that we 
made to ourselves at the dawn of 
freedom, but which we have not fulfilled 
yet. Why particularise it? We need both 
educated men and educated women in 
order to have an effective programme of 
economic development and family 
planning. 

The other thing which has been said in 
the operative part of this Resolution to 
which I object is about the need for 
evolving a uniform civil code. Madam, 
Vice-Chairman, it really passes my 
understanding what linkage there is 
between the question of common or 
uniform civil code in the country and the 
question of family planning. This is 
beyond my comprehension and 
understanding. I understand from 
speeches that a reference is being made 
to the prevalence of polygamy among 
sections of our people, among Muslims 
to be exact. Where is the data to prove 
that? The National Commission on 
Women had undertaken a survey in 1974-
75 and with the help of the census 
authority went into the matter of 
polygamy and had concluded that 
polygamy among non-Muslims was a 
shade higher than polygamy among 
Muslims. This is recorded in the report of 
the National Commission on Women. 
And yet reference is made here in this 
Resolution to it, I think, out of ignorance 
of facts. 

Secondly, it is said that Muslims are 
averse to family planning, I asked a 
question in this very House. Have you 
undertaken a study or survey to establish    
whether people of 
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various communities pursuing different 
religions, living in. defferent parts of the 
country, speaking different languages, 
but at the same socioeconomic level of 
existence differ in their acceptance of 
family planning? The answer that I was 
given was that no such study had been 
undertaken. My submission, Madam, is 
that if you take the people from th same 
socio-economic level, you would find 
that the degree of acceptance is exactly 
the same, and there would not be more 
than a marginal difference, because of 
religion. It is a different matter altogether 
if a larger section of a particular 
community is poorer than the rest of the 
people. Then you can perhaps argue that 
if you take that community as a whole 
and compare it with another richer 
community, the degree of acceptance of 
the family planning programme is lower 
in one case and higher in another case. 
But that comparison is not righ and that 
is why I emphasise th eproblem of 
poverty. If you raise the level or the 
stondard of living of the people then 
automatically their understanding and 
acceptance of the programme would 
increase. So, Madam, there are no date 
available -o show that the Muslims are 
more polygamous than the rest of the 
country, that the Muslim are more averse 
to family planning than the rest of the 
country? And yet a suggestion has been 
made here that a uniform Civil Code 
must be pushed down their throat. Why? 
Is this the occasion to talk about a 
common Civil Code? Is this the most 
urgent problem before us? Is that the 
hinge upon which the entire success of 
the family planning programme rests or 
revolves? We are unnecessarily going in-
to an area of controversy; I say this 
because,   scienti'fitcally! [speaking--you 
will agree with me because you yourself 
are a scientist—that it is not the system of 
marriage which determines the number of 
children, but  it  is the  number  of 
women 

in the region of fertility. Shall I ask you a 
question? If four women are married to 
four men, will they produce more children 
than if four women are married to one 
man? The number of children will depend 
upon the proportion of women in a given 
society and fertile period of these women 
and these biological facts are constant. It 
does not depend upon the fertilizing agent 
whosoever he might be, want-ever might 
be his idenity. That is not the issue at all. 
Therefore, it is very unscientific to 
consider that polygamy means more 
children. Polygamy has no relation to the 
number of children or to the rate of growth 
of population at all. It is a totally 
unscientific notion and irrelevant 
consideration is being paraded here. Why? 
It is because of the propagenda that the 
Muslim population in our country is • 
increasing at a slightly faster rate—sorry, I 
think the word used is, "faster rate"—I had 
forgotten it—and India is in danger of soon 
becoming a Buslim-majority country and 
we would all become like the Arabs and 
like other backward Muslim countries and 
would lose all our values of secularism, 
socialism, etc. It is because of this reeling 
only and nothing else. This sort of thinking 
must be taken off our mental shelf. It is 
baseless to have the feeling that the 
Muslim population is growing faster. It is 
once again an unscientific idea. I have 
analysed it myself. There was a slight 
differential in the decennial census. But I 
would like to draw the attention of the 
House to the fact that this may be due to 
the fact that in the previous census the 
Muslims were undercounted and the 
census was not exact. There were other 
communities which grew at a faster rate. 
There might also be a certain amount of 
change of religion. But surely    there is 
nothing    to 
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show, no such sampling is there, 
to prove, that the Muslims as a 
whole tend to have more child 
^ren or that the Muslims tended 
to have more children than the 
non-Muslims. Therefore,     the 
entire concept here is completely 
misplaced and that is why I have 
suggested an amendment and to 
delete this clause I would appeal to 
my friend, Mr. Bhandare, the Mover 
of the Resolution, that in order to 
make his resolution less controversial 
and more acceptable, he should 
remove this irrelevant and 
unscientific idea from the body of his 
resolution. 

I would also like to point out one 
specific aspect. When I say. it is a 
controversial subject, I refer to the 
manifesto of the ruling party, the 
Congress (I.) Party. Any idea of 
forcing a change in the Muslim 
personal law without such a desire 
emanating from the Muslim 
community, -against the will of the 
Muslim community, is very much 
against the promise that was made in 
its manifesto. In the manifesto it is 
said: "We will not interfere with the 
personal law ,of the mlmorities." The 
words used are: "We will not" and it 
does not even say "shall not". It says: 
"We will not...". It says: "We will not 
interefere with the personal law of the 
Minorities.". And here is an 
honourable, distinguished Member of 
the" ruling party who wants to 
enforce a common... 

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE (Ma-
harashtra) : I think you have not read 
what I have said. You are carried 
away by your [passion. That is all. I 
have never said that.  Kindly read  it.   
(Interruptions) 

SHRI SYED SHAHABUDDIN: 1 
have only requested that the 
paragraph about evolving a   uni- 

form civil code be taken out because 
it does not belong here, because it 
does not add to or subtract from the 
value cf the Resolution, because it 
has nothing to do with the question of 
family planning.    That is all. 

Madam,  I  will     want  to  take 
one minute more. 

!    THE VICE-CHAIRMAN (DR. 
(SHRIMATI)       NAJMA HEP 
TULLA):     Please be     a little 
precise. 

SHRI SYED SHAHABUDDIN: 
One minute more. There are other 
aspects which have been highlighted^ 
I agree that the medical care of the 
mother and the children must be 
vigorously pursued because we must 
change the psychology of our people. 
Our people feel insecure. They are 
used to seeing their children die. A 
large percentage of our children, 
before they '|reach the age of one or 
two, die. If I have one or two 
children, I do not know whether they 
will live. But if the State provides 
first-class care for all the mothers and 
the children, they will have the feel-
ing that here is an agency that cares, 
here is a Government that cares. 
Surely, the entire psychology of the 
people will change with the 
possibility with the feeling that if I 
have one or two children and they 
will live to taken care of me, in mv 
old a^e and the tendency of the 
peonle to have a large number of 
children will stop. 

Secondly, the policy of incentives 
and disincentives has to be gone into. 
Perhaps the National Commission 
that you have proposed will go into 
it. I think we have had a certain 
amount of experiment, but much 
further needs to be done. 
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Thirdly, the idea about the le-

galisation of abortions has to be 
revised. That have got to consider, 'I 
think for long we have evaded that 
fundamental aspect, and it is time that 
our family planning authorities, Sand 
especially our Minister of Health, go 
into that question. 

Finally, the entire technology of 
family planning requires con-stand 
inputs in terms of research and 
development. I would rather like a 
situation in which family planning is 
effected by administering the pill to 
the man and not only to the woman. 
The burden of family planning should 
also be borne equally by man and wo-
man; it should not unnecessarily and 
unreasonably be borne by woman 
alone. I know of families where men 
refused to go in for a minor operation 
and instead forced their women into 
the operation theatre for a major ope-
ration. That, I think, is totally 
unreasonable. 

My last point is that the success of 
the programme will not depend on 
how you propagate it. It will finally 
depend on the pace of economic 
development of the country and upon 
the pace of modernisation and 
urbanisation. In fact, there are studies 
to show that in areas which have a 
higher level of development, as in the 
Punjab, automatically the population 
growth rate had gone down. If 
poverty is eliminated automatically 
we would be approaching the zero 
growth rate —the ideal for Mr. 
Bhandare and for all of us. 

Thank you. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA    HEP- 

TULLA):     Shrimati Monika Das. 
Before you commence    speaking, 

I would like to say that we have to 
finish this debate. At 4-15 the 
Minister will intervene. There are a 
lot of speakers. It is much better that 
most of the people can put their 
viewpoints. It is a Private Member's 
Resolution. Try-to be precise. 

SHRIMATI MONIKA DAS 
(Karnataka): Madam,     Vice- 
Chairman, the mover of the Re-
solution has put forward the most 
important aspect of the problem. In 
fact, he highlights the needs of the 
people. 

Madam, the greatest single 
challenge facing our country is 
expanding population under different 
socio-economic and environmental 
pressures. The population of India, as 
per the 1981 census, stood at 684 
millions. The single fact which has 
emerged is that between 1951 and 
1981, about 322 millions have been 
added to India's population. 322 
million were added to this figure 
between 1951 and 1981. Therefore, 
although our country is tenth in 
industrial production, we being the 
largest producers of food-grains in 
the world, nearly 65 per cent of our 
people live below the poverty line. If 
we want to achieve our goals of 
raising the standard of our people, we 
have to follow family planning very 
systematically. 

Madam, I moved a Resolution last 
winter session regarding en-
vironmental improvement of slum—
dwellers and the Government 
accepted my Resolution as a ten-year 
programme. It is a very important 
thing that my Resolution has been 
accented as a ten-year programme. 
How much of our population has 
been living in slumc? When I moved 
that Resolution, about 30 million 
were living in slums. In 1985, if we 
do hot check that, the population of 
slum dwellers     will increase    to 

335 Calling Attention        [ RAJYA SABHA J    to a matter of urgent       336 
public importance 



 

44.1  million.     When 44.1 million of 
our population is living below the 
poverty line in one category, how can 
we expect family planning to succeed? 
We have to reach those  poor     
'people )for     family planning.    We 
are doing it to    a certain extent.    
How do you expect those who are 
living    below the poverty line to 
adopt family planning if you do not 
give ^..era proper  facilities,     proper     
food, etc. I am a    little bit against it. I 
am not supporting the opposition 
people.    I     am     telling the facts.   
If we want to succeed, we have to go 
to these people who are living below 
the poverty lir.e. We have to give them 
basic facilities and amenities, such as 
proper education, proper things, etc. 
Only then we can try for family 
planning.   It has been found that the 
increase in population  is related to the 
poverty of the family. The main    
reasons why    family planning is not 
becoming successful  in spite of    our 
best efforts are:     superstition,    lack 
of consciousness  and callousness  on  
the part of rural    population,    slum 
dwellers of urban areas,   etc. The 
Planning Commission has estimated 
that 34    million people    are going to 
be added to our population if we do 
not check it. 

Therefore, if we want to control 
population, we have to adopt family 
planning. Before that, we have to go 
to the village areas and educate them. 
We cannot start this programme in 
village areas all of a sudden. I may-
tell you that these village people, till 
today, believe that children are born 
by the will of God and no human 
being should interfere in that process. 
Superstition is there. They also 
believe that there must be sons in the 
family. In that expectation, they go on 
trying again and again. Even if they 
have many girls, they will net stop 
unless they get sons. In that way, our 
population is    in- 

creasing. Many communities allow 
more than one wife by law and, 
therefore, the number of children is 
also more. They are not governed by 
any law. They say that they should 
not practise family planning. Catholic 
christians are also doing the same 
thing. 

THE VICE-CHAIRMAN (DR. 
"(SHRIMATI) ' NAJMA HEPTULLA): 
Catholics never marry twice. 

SHRIMATI MONIKA DAS: Nuns are 
not married. 

THE     VICE-CHAIRMAN   (DR. 
(SHRIMATI)      NAJMA       HEP-
TULLA) :     Even Catholics never 
marry twice. 

SHRIMATI MONIKA DAS: Nuns 
are not allowed. But Catholic  
Christians  are  marrying. 

SHRI MAQSOOD ALIKHAN 
(Karnataka): Let it be one wife and 
one child; that means four wives and 
four children. 

SHRIMATI MONIKA DAS: I am 
telling that this kind of social taboos 
and superstition will be eradicated if 
people get proper knowledge and 
understanding about the facts of life. 
That is most important. It is more so 
in the case of women. In our society, 
due to various reasons, girls are 
neglected and proper education is not 
given to them. So, they are not so 
much enlightened about the facts of 
life, and this condition has to be 
rectified. The masses of this country 
should get proper education not only 
according to the school and college 
syllabus but about the facts of life 
also. Madam, it may be a little 
shocking to hear if I suggest that 
knowledge about family planning 
should be taught in high schools and 
colleges, particularly in the rural 
areas. In the villages we are now 
having propaganda and we are 
showing posters and so many    
things.    If it is done    in 
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schools and I colleges, what1 is wrong in 
it? Let them learn, even if it is shocking. 
It is a fact of life. 

Then, Madam, these incentives which are 
given today for undergoing sterilisation 
should be ingoing sterilisation should be 
increased. What they are giving now are 
very less. These incentives should be very 
much increased. (Time bell-g») Then, 
volunteary organisations are playing a vital 
role in the family planning. Near about 300 
organisations are there. If the Government 
thinks that an organisation is doing better 
work, they should be given more benefits. 
This is completely a social work that they 
are doing. I have got a doubt that the 
bureaucratic machinery through which 
Government is trying to implement this 
programme is not very much com-mitteed 
or interested in this programme. I know that 
many times the efforts of the voluntary or-
ganisations have not succeeded and they 
are blocked by the bureaucratic machinery. 
The age-old procedures adopted by the 
Governmental machinery are retarding 
many of our developmental pro- . grammes. 
If the Government really wants to achieve 
its goal in this, they should follow very sys-
tematically and sympathetically, No. 1, 
education. Education is a must for our 
country, irrespective of caste and creed. We 
do-not want any IAS or IPS officers and 
doctors and engineers. We want that certain 
education must be given specially in 
villages. Mrs. Ila Bhattacharya says that in 
our country we are paying so much interest 
for family planning and other programmes. 
We should pav attention to education also. 
Educat;on is a must. And women should get 
status in society and respect from their 
husbands, from theJr parents and from their 
in-laws. Until and unless women 

get status in the society, this will not 
succeed. Secondly, Madam, age of 
marriage is also most important because 
so many girls in the villages are married 
off at the age of 12 or 14. This should be 
completely stopped. Government should 
make law about this. In my view, the 
Government should make a law for 
family planning. I do not know how 
family planmng programme will succeed. 
Family planning will succeed if 
everybody, irrespective of caste or creed, 
takes interest in it. Then only will it 
succeed. Everybody should think that this 
is his own country and that this is his 
duty. Then only we will succeed. (Time 
bell rings). Then, Madam, there are 
motivation camps. They are giving so 
much money. My view is that these 
motivation camps should be held in 
villages, in rural areas. Motivators should 
be taken from those areas; motvators 
should not be taken from other areas. 
Wherever we hold motivation camps, the 
motivators should be collected from that 
area itself, because they axe the people 
who can supply correct data and correct 
information. This way, we can carry on 
the family planning programme 
systematically. The suggestion is our hon. 
Prime Minister set up a population 
commission to watch from the Centre the 
progress at the State level, taluka level 
and district level. We should form similar 
committees to look after this programme 
at every taluka level and village level to 
see whether the family planning 
programme is properly conducted or not. 

In my opinion, we have to provide the 
basic facilities to the poor people, the 
common people in the country. Without 
that, we cannot succeed in our family 
planning efforts. Today, Madam, the 
common people are living in sub-human 
conditions. We should take up certain 
areas, some village areas where we 
should provide the basic 
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amenities to the people and I am sure the 
people will voluntarily come forward to 
make our family planning programme a 
success. It is a must for our country. 

Lastly, I must say that the Members of 
Parliament, the .Members of the State 
Assemblies should also be covered under 
this programme and they should not be 
given election tickets unless they observe 
this programme. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): 
What would you do in case of those who 
have already produc ed? 

SHRIMATI MONIKA DAS: Many 
State Assembly members have many 
children. 

SHRIMATI SAROJ KHAPARDE 
(Maharashtra): We do not have that 
problem. 

 

 

SHRIMATI AMARJIT    KAUR: 
I object to the word 'kharkhana'. 
He should not say that. 
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PROF. B. RAMACHANDRA, RAO 

(Andhra Pradesh): Madam Vice-
Chairman, time is running short. I will 
cut down my speech to salient points and 
would highlight only those points which 
were not touched upon by my earlier 
friends. I would like to start at the outset 
with the world population. The world 
population now is 4 billion and the world 
population growth rate is 2per cent as 
against the Indian growth rate of about 
2.47 per cent as per 1981 census. I would 
like to indicate to you here that the 
UNESCO and the United Nations Family 
Planning agency and many other 
organisations, including our own, the 
National Council of Education Research 
and 



 

Training, have organised many seminars, 
and highlighted some of the methods of 
controlling the population. I would 
highlight them one by one. 

The first one I would like to mention 
is that the Indian population started 
growing only after 1931. Earlier, the 
population was sometimes having a 
negative growth even. After 1931, it 
started from about 1.1 per cent and has 
reached the present net rate of 2.47 per 
cent—a birth rate of 3.3 and a death rate 
of 1.47. 

Let me now come to the main points 
which have not been covered earlier. 
India has the dubious distinction of 
producing about 1.2 crores' of people, 
which is roughly the __population of 
Australia which has.an area two and a 
half times that of India. Among the ten 
most populous countries, we stand per-
haps the sixth in the rate of growth of 
population—foremost being Pakistan, 
followed by Bangladesh, Indonesia and 
so on. 

The most important point I would like 
to mention is that at the present juncture, 
while not minimising the need for equity 
of distribution of wealth, economic aid 
programmes and so on, the most urgent 
problem is that of population control in 
order that our country should survive. 
Had we adopted collective measures at 
the time of Independence when our 
population was 34.4 crores, we would 
not have been in such a sorry situation as 
we are in now. However, what has been 
done cannot be undone. Let us see what 
are the methods. 

The first important thing that I would 
like to mention is that the maximum 
population growth rate is in the lower 
economic group, for obvious reasons. 
Those reasons I need not elaborate in 
great details. Our lower income group 
wants more hands to help in pro- 

ductivity, contributing to their income 
and so on. The rural middle class people 
living in the rural surroundings also need 
more children for the obvious reason—
that they give more importance to the 
male child. Statistically it is know that 25 
per cent of the population have two 
{successive female children and every 
one of the Indian families would like to 
have one male child at least because of 
the male —dominated society, lack of 
equality among men and women, lack of 
equal property rights and so on and so 
forth. 

I would like to mention in this 
connection that there is at the present 
moment, fortunately, a high level of 
awareness among the public that they 
should control the population, even 
among the lower and middle income 
groups. One of the major difficulties that 
we are facing medically is the problem of 
reversal of vasectomy operation. I would 
like to mention here that some of the 
latest researches, particularly in what is 
called the micro-surgery, has enabled 
people to realise that the vasectomy 
operation could be reversed and that it is 
not injurious to health. This is a fact little 
known in our country. We have to 
concentrate on two factors. One is the 
immunisation techniques, like the 
Chinese technique, which is well known, 
and micro-surgicol technique for 
reversing vasectomy operation. I would 
particularly suggest to our Health 
Minister that more effort has to be put 
and more money has to be spent on these 
two factors. 

The second point which many of the 
speakers have highlighted is the need for 
a high level of literacy in the female 
population. If we examine, particularly 
one of our Southern States like Kerala, 
the lower birth rate or the lower rate of 
growth is due to the fact that the Kerala 
women have understood the implications 
of population control and you will see 
that'it has a benign effect, unlike 
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the other States like Orissa, Andhra 
Pradesh and many other states where 
illiteracy of women is very high. I 
would not like to mention the various 
factors like the Common Civil Code, 
but I would like to mention hereabout 
the National Adult Education Pro-
gramme which was initiated during 
the last two to three years. One of the 
serious failings in the National Adult 
Education Programme is this. The 
National Adult Education Programme 
was not linked with the health care, 
small-scale industries, practical 
training and social welfare measures. 
Have we had integrated these, we 
would have had better results and less 
of problems about population. 

I would like to mention here that 
one of the most difficult problems we 
are facing is the lack of adequate 
health infrastruture, particularly for 
the rural population which constitutes 
more than 70 per cent of the 
population at the present moment. It 
is known that 33 per cent of the 
childen below six years die of 
diarrhoea and nearly 30 per cent die 
of respiratory, diseases in the rural 
areas, and that is where a large effort 
should be made so that the people are 
convinced that family planning would 
be effective when they know that the 
children can survive the onslaughts of 
disease. There is also a mistaken 
notion that mortality control and 
decrease in the death rate has led 
togrowth of population and, therefore, 
we should not give much attention to 
that. Unfortunately, there are several 
people who think in this direction 
which is not right. People in the rural 
areas—the working classes, the tribal 
people—had they realised that their 
children can be taken care of, that 
there is a better survival rate, I am 
sure, they will easily adopt family 
planning methods. 

Finally,  I would like to mention here 
that population growth is one of the 
greatest pollutants of the earth.    
Mother Earth cannot  accommodate     
the  rate    at which   we   are   growing  
in    the world.     In  our  country, 
particularly, we will reach one hundred 
crores    population    by the    year 
2000 A.D.     If we do' not    adopt 
family     planning methods,    methods   
not  involving great  com-< pulsion, 
we will find ourselves in a  situation  
that     Nature  has   to find some other 
way to decrease the population, as it 
always happens.    Even though we 
take    up with  great  zeal  and  adopt    
methods as per the western nations and 
try to control the population, I must tell 
you that even for the same population  
we  will  not  be able to decrease less 
than 50 per cent  of  the  developed  
countries. The reason is obvious.    The 
distribution of age group of the po-
pulation is such that there is    a kind of 
pyramidal     structure  in all  
developing  countries  whereas in the 
case of the developed countries it is a 
cylindrical structure. In other words—I 
would like to put it in plain terms—in 
all    developing  countries, ]45  per    
cent of the population is below the 15-
year age group whereas in    the 
developed countries 25  per    cent of 
the people are below 15 years. 
Therefore, even if the   developed and 
developing    countries, adopt the same 
methods, our population growth rate 
will be twice date   of the developed 
countries for some time.   Kindly    
keep    this in    mind with a view to 
realise that even if we adopt modern 
methods,    of population     control,     
will     still be having twice the growth 
rate of the developed countries.     We 
have  the  unfortunate   distinction of 
contributing to 67 per cent of world 
population     living    below the 
poverty line.     Nearly! four-fifths   of 
the   world's population is having    20 
per    cent of    the 
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world's income and that is one of the 
banes of our developing societies. 

While I congratulate Mr. Bhandare 
for moving this Resolution, I would 
like to mention here that in the 5,000 
blocks in our country no systematic 
study has been made about the 
pattern of population growth and 
studying it in relation to the socio-
economic, religious and cultural 
factors. Had we studied these in all 
the 5,000 blocks, we would have 
been able to evolve a healthy and 
practical remedy. 

I strongly support this and suggest 
that a National Population 
Commission be established and that 
scholars be invited to work on this 
and Members of Parliament be 
provided all the necessary facilities 
to participate in this. Thanking you. 

THE    VICE-CHAIRMAN    [DR. 
(SHRIMATI NAJMA HEPTULLA]: 
Shri Ram Lakhan Prasad Gupta—not 
there. Dr. Bhai Mahavir. 

[The Vice-Chairman (Shri R. 
Ramakrishnan) in the Chair] 

DR. BHAI MAHAVIR (Madhya 
Pradesh): Mr. Vice-Chairman, Sir, I 
should start by congratulat-ting my 
friend Mr. Bhandare for the 
Resolution he has moved and or the 
spirit with which he has moved it, the 
purpose obviously being to focus the 
attention of the country on the 
problems created by an unrestricted 
rise in our population. The 
Resolution is a fairly comprehensive 
one. Although I shall have occasion 
to say something on one or two 
points, I think there could be no 
difference of opinion on its over- 

all approach.   I am surprised   at some 
of the speeches   our   hon. friends 
have delivered this afternoon, 
particularly the speeches   I had the 
privilege of hearing from my     
friends Mr.     Shahabuddin and Mr. 
Hukmdeo Narayan    Yadav.    It is 
true that the country promised to itself 
universal   primary education,    and    
we    have failed      on      that     front     
also. It is also true that this has cer-
tainly  something to  do with the 
problems which we are facing not 
only in respect of population   but also 
in respect of various    other spheres; I 
would say even in respect of some of 
the evils our polity is suffering from 
and our elections are suffering from.    
If we had a hundred per cent literacy    
and hundred per cent enlightened po-
pulation, we would have been able to 
depend on their discretion and their 
judgment in the matter   of elections in 
a much more    surer degree.    But if 
we say that this has not been done and 
we should do it, it is not only because 
without that we would not be able to 
control    the    population. I acree 
with my friend Mr. Shahabuddin that 
for population the    biggest restraint 
or the biggest contraceptive is a 
betterment in the living conditions.    
If we     have    failed virtually in 
improving the living conditions of the 
lowest segments of our society, that is 
one big reason due to which we find 
we were not able to check the flood of 
babies.   But   that   is a   very   vast 
sphere, a verv   vast subject: why we 
have   failed,   why unemployment has 
been rising to such astronomical 
figures, and in what way we can 
rectify the situation;   because it We 
have to. If we do not do it perhaps we 
will be trying to check the floods of a 
storm with bare hands, which it will 
not be oossible for us to do.    It is also 
true that our economic    policies have 
also not done much towards removing 
disparities.   If we keep on having a 
poor performance re- 
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cord in these areas, I am doubtful if any 
degree of propaganda, any number of 
resolutions that we pass here will do 
much in the matter of restricting the 
population. 

That apart, Sir, I wish to add that we 
gave another promise under the 
Constitution, and that was for having a 
common civil code. Why should my 
friend Mr. Shahabuddin forget that 
because that is a step in the direction of 
modernization? All modernization, 
modern thinking, better enlightenment in 
respect of family, in respect of even our 
recreation, enlightenment as to how a 
person can enjoys himself, how he 
engages himself in times of leisure, all 
these things go to contribute towards 
development of a psychology in which 
we would be able to have a lower birth 
rate; and that is something which we 
essentially have to do. The matter of a 
common civil code creates other 
problems also, although those problems 
do not directly relate to the question of 
population control. 

SHRI SYED SHAHEBUDDIN: That 
is exactly what I said. 

DR. BHAI MAHAVIR: It is not 
related, but since it has been mentioned, 
I would say that a problem which is 
created because a member of one 
community, simply because he wants to 
avoid the restrictions of the civil code by 
which he is bound, gets himself 
converted to another religion, marries 
another wife, and converts himself back 
and is able to enjoy the benefits—if it is 
not benefit, then the curse—of 
polygamy, is something... 

SHRI SYED SHAHABUDDIN: How 
does it lead to a larger number of 
children? That is what I asked. 

DR. BHAI MAHAVIR: What I am 
saying is, when you insist that there 
should not be a common civil cide... 

SHRI SYED SHAHABUDDIN: I am 
not saying that. Mr. Vice-Chairman, on a 
point of explanation. I did not argue the 
merit or demerit of or for or against a 
uniform civil code. All I said was that the 
idea of a uniform civil code as having 
something to do with the rate of 
population growth is nonsensical and 
does not pass my comprehension... 

THE VICE-CHAIRAN (SHRI. R, 
RAMAKRISHNAN): The time at our 
disposal is very little. 

SHRI SYED SHAHABUDDIN: I only 
said that much. 

DR. BHAI MAHAVIR; I da not agree. 
5 do not know how scientific is the 
criterion which he has given that one 
fertilising agent and four fields will not 
be able t0 produce more than one 
fertilising agent and one field.    
(Interruptions). 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Please don't in. 
terrupt. 

DR. BHAS MAHAVIR: If that is the 
case, then the proof of the pudding is in 
the eating. Then we should have much 
less growth of population among the 
Muslim community, which permits it, 
than among other communities which do 
not permit it. He says it is ve,ry marginal. 
Whether it is very marginal, marginal or 
substantial, well, let us not 6° into that. 
But I would say that, thig certainly is orfe 
of the problems which the sociologists 
and the leaders of the country have t0 
face because we are committed to have a 
common civil code. Here I have a 
comment to make on part (2) of this 
Resolution— 

"that a national consensu? be 
evolved to meet the challenge by 
acceptance of a small family norm of a 
couple and two children;" 
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I had occasion to raise this question in a 
supplementary the other day because I was 
surprised when I received a letter from a 
friend in Jaipur. He wrote to me to say that it 
is very curious that, while we want to reduce 
the number of births, the incentive given to a 
person with two children is denied to a person 
if he has just one child and goes m f°r sterilisa-
tion. Now when I talked about it to some of 
my friends, they were just flabbergasted, they 
could not believe it. They said, there must be 
some mistake. So I wrote to the friend and in 
his reply, he has quoted chapter and verse 
from the rules, and I wish to present this to 
the hon. Minister for his consideration. He has 
referred to a copy of the Office Memorandum 
No. 7(39)/E/IEr/79, received from the 
Government of 5ndia, Ministry of Finance, 
New Delhi, 19th July, 1980. The subject is: 
intro. duction of incentives among Central 
Government employees f°r promoting the 
small family norm: points clarified. Point No. 
12 is clarified like this. 

Point: whether the benefit of special 
inqrement would be admissible to those 
Governemnt, employees who have one 
child or more than three children and are 
within the reproductive age group, if they 
undergo sterilisation operation. 

Answer: No. A family consisting of two 
Or three children has been taken to be an 
ideal family. There, fore, the benefit of 
special increment fOr undergoing 
sterilisation operation would not be 
admissible to those Government servants 
who have one child or more than three 
children, irrespective of their being within 
the reproductive age group. 

THE VICE-CHAIRMAN     (SHRI R. 
RAMAKRISHNAN):   Please conclude. 

DR. BHAI MAHAVIR: I am concluding. 
This is something which I think 'should 
engage the attention of the hon. Minister 
because the day before yesterday he told me 
that he has decided to withdraw this incen. 
945 RS—13. 

tive. If you have come to such a stage where 
you have to put this incentive scheme in the 
reverse gear, I do not know if we have 
achieved such success in this sphere. I would 
submit that if you think no incentives are 
necessary for any employee, then it is a 
different matter. But if you are providing 
incentives for employees, then those who 
have one child and who wish to undergo steri-
lisation operation should not be de. nied the 
incentive. Why, since we consider a two-
children family to be the ideal family norm, 
should everybody be asked to have two 
children before he can be eligible for this in-
centive? This, I wish, the honourable Minister 
clarifies it and goes irrto it s» that and if there 
is any anomaly, it is removed. With these 
words I support in general the Resolution and 
wish that all enlightened people accept it in 
spirit and support it with all the means at their 
command. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Honourable 
Members, there are five more speakers while 
we have only fortyfive minutes left and this 
Resolution has to conclude. The Minister will 
have to speak on the Resolution and then the 
mover will have the right to reply. So what 5 
am trying to tell you is please restrict yourself 
to two or three minutes each. Beyond that I 
won't be able to give you time. 

SHRIMATI NOORJEHAN RAZACK 
(Tamil Nadu): Mr. Vice.Chair-man, I am very 
grateful to you for the opportunity given to 
me to take part in the debate. There may be 
differences of opinion in connection with 
some paragraph of the Resolution, but I hope 
it is the bounden duty of all the honourable 
Members of this august House to support— 
Clause (4) of the Resolution. Hence I would 
like to confine myself to the points raised in 
Clause (4). 

So far as the Muslim community is 
concerned, I can categorically state that there 
is no such Muslim personal law permitting a 
Muslim to have a number of wives as he 
likes.    When 
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a Muslim is permitted to have a second wife, 
the TSw~clearly says that he should obtain 
the consent of his first wife, as well as he 
should have the material support to provide 
for both. I may refer in this connection to the 
debates held in the other House on May 13, 
1970. Shri Kanwar Lai Gupta made a 
suggestion to constitute a commission on 
behalf of the Government to consider reforms 
in the Muslim personal law with Shri M. 
Hidayatulla, Chief Justice of India, as 
Chairman. 

Sir, Mr. P. Govinda Menon, the then 
Minister of Law and Social Welfare, assured 
the House that he would examine it. 
Unfortunately nothing has happened so far. 
Fortunately, we are having Mr. Hidayatulla as 
Chairman of our Rajya Sabha and I hope that 
the Government will keep up its assurance 
given in the other House on 5th May 1970. 
There are some people who claim themselves 
as perfect Muslims, since they are fb1-lowing 
the Muslim law very strictly. 

But, Sir, I am of the opinion that a man 
makes the law according to his environments 
and circumstances, and no wi"e man could 
allow the law to overrule him. While the 
outlook and the values of the society have 
been changing from time to time in this 
scientific age, H would like to ask the 
Government: Is it not their duty to look after 
the interests of the minority communities, 
keeping the secular character in view? I am 
not preaching any social resolution here, but 
is the real demand of the educated and 
enlightened Muslim community. 

Even at the time of founding the Aliga>rh 
Muslim tJniversity some religious fanatics 
raised a hue and cry and issued statements, 
that the establishment of the University was 
against the Muslim personal law. 

Even when Dr. Ambedkar tried his best to 
codify a common law, the same people again 
blocked the way and only the Hindu 
community was benefited. 

Sir, may 1 refer to the    statement 

given in this House on 26th July 1968 
by the then "Deputy Minister in the 
Ministry of Law, Shri Mohammad 
Yunus Saleem, wherein he had clear 
ly stated that even the progressive 
Muslim countries such as Turkey, 
Tunisia, Indonesia, Malaysia and Pak 
istan had introduced changes in the 
Muslim Personal Law. He stated 
further that Turkey and Tunisia have 
imposed restrictions on polygamy. In 
regard to Indonesia it was stated that 
a Muslim had to fulfil certain condi 
tions for having more than one wife. 
In regard to Pakistan it was stated 
that no man could try to contract an. 
other marriage unless he got the pre 
vious permission in writing from the 
arbitration counsel. Hence I would 
like to know what are the compelling 
reasons behind this Government not 
to make a.ny reforms in the Muslim 
Personal Law when the Government 
themselves declare that they follow 
the secular policy and are interested 
• in the protection of the rights and 
- privileges of the minority communi 
ties. However, some private Mem 
bers have tried their best to intro. 
duce a Bill or a Resolution, as my 
esteemed friend. Mr. Bhandare, has 
brought on 30th July 1982. And Shri 
B. Pocker, then Member of Lok Sabha 
moved a Bill further to amend the 
Muslim Personal Law (Shariat) 
Application Act, 1937. That Bill 
I    was      introduced      in the other 

House on 14th September, 1959. Similarly 
many eminent Judges like Justice Krishna Iyer 
have suggested to the Government for making 
necessary reforms in the Muslim personal law. 
I quote: 

I am of the opinion that the time 
is now ripe for the reform of the 

Muslim personal law,     particularly 
/        for   abolishing   polygamy ang easy 

divorce for the male. 
f would like to submit that a large section 

of Muslim women ig for this change. They do 
not want that a Muslim male should marry 
three or four women and thus create a lot of 
problems to his family, his society and to his 
country. 

I would like to know whether- any effort 
has been made by the Govem- 
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merit to understand the opinion of 
Muslim women in regard to Muslim 
personal laws particularly of marriage 
and divorce. Whenever any educated or 
impartial person tries to convince the 
Government, the Government simply 
says that it has no right to interfere in the 
Muslim personal law based on the Quran 
and Hadeesh as it is part of their religion. 

Is it a correct attitude? Does not this 
Parliament have the right to make any 
reform about civil law matters? Why 
should the Government themselves 
challenge the authority of this Parliament 
when the Muslim countries following the 
Islamic law introduced the necessary 
reforms in the interest of the society. I am 
unable to understand why our 
Government should lag behind "in 
bringing out the necessary^ common civil 
code applicable to all the castes and 
communities, Irrespective of their •faith 
and religion. To substantiate my 
statement, I may submit that the 
Traditional fslamie Law was replaced by 
a Modern Civil Code in Turkey. Many 
reforms have been made in the Muslim 
personal law in Egypt, Sudan, Lebanon, 
Jordan, Syna, Tunisia, Moracco, Algeria, 
Iran, Pakistan and Bangladesh. Many 
Muslim countries have already 
introduced the necessary reforms, 
enlarging the women's right, relating to 
dowry, divorce, maintenance and custody 
of children. 

Hence, I would like to warm the 
leaders concerned that they should not 
think that they could go on preaching 
something on the eve of election, 
proclaming themselves as the custodians 
of the rights of minorities and forget all 
the statements on their selection to the 
Government. 

So far as my TParty, A1ADMK, is 
concerned, I would like to submit that we 
have alreacfy introduced the necessary 
reforms in our State particularly in 
regaj\T~to the differences in between the 
castes and communities. All the 
surnames denoting the castes such as    
Chaturvedi,    Trivedi. 

Yadav, have been written off the re. 
cords and even the street names have 
been changed accordingly. No person 
could claim any preference on the 
basis of his caste or community and 
our Government treat each and every 
person on par since the power 
of the State Government 
is limited, we are unable to follow the 
directions of our great revolutionary 
leaders, Periyar, EVR and Dr. Anna and 
legislate a common code to bring further 
necessary reforms. 

In regard to marriages also, we have 
got our own method, that is, self respect 
marriages. We do not invite any Pandit or 
Maulvi for the performance of marriages. 
We invite only our leaders including 
MGR and the marriages are solemnised. 

This Goernment venture to bring a 
common civil code for all castes and 
communities particularly in regard to 
marriage and divorce, keeping the 
sufferings of women in view, is 
welcome. 

Mr. Tahir Mohammed, has written a 
number of books and a lot of articles in 
many journals and newspapers and he 
has referred to the Muslims and civil 
marriages in an article published in the 
Hindustan Times on the 9th September, 
1979, wherein he referred to the Special 
Marriages Act, 1954 and came to this 
conclusion. I quote: 

In 1954 when the Special Marriages 
Act was originally enacted, Indian 
secularism wag in its infancy. One can 
say that the false start then made in the 
direction of a common civil code was 
part of its teething troubles. However, 
22 years after the enactment of the Act 
of 1954, on an occasion, when its non-
secular temper could have been 
softened down more     discreminatory 
provi- 
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were added to its frame work. 

"I am also of the opinion that the 
Special Marriages Act is good for 
nothing for a large number of Muslim 
men and women." 

Now, Sir, I may say a few words about 
divorce. The most detestable among the 
legally permitted things in the sight of 
Allah is divorce. In India there is no 
compulsory interpretation of 
reconciliatory proceedings in the case of 
divorce. I feel that the Muslim personal 
law is being misused and misapplied by 
the so-called Mullahs. Hence I feel it is 
not at all a sensible argument to say that 
any reform of the Muslim personal law] 
would amount to interference in the 
religious freedom and affecting the 
cultural identity of the Muslims. 

Will a God-fearing Muslim torture his 
first wife by contracting a bigamous 
marriage against her wishes? I would like 
to point out that it is a stigma on the fair 
name of Islamic civilization and it is also 
wrong to presume that the majority of the 
Muslim males are opposing the necessary 
reforms in regard to divorce and marriage 
and those who oppose thinkj they are on 
the right way. All the members of this 
august House will! have to take the larger 
interests of the country and the 
community into account and extend the 
necessary support to Mr. Bhandare's 
Resolution. It is "better late than never" 
and since it has been brought forward by 
a member of the ruling party, I would like 
to request my friends from the Opposition 
not to take it from the political point of 
view and oppose it just for the sake of 
opposition. 

THE VICE-CHAIRMAN (SHRI R, 
RAMAKRISHNAN): Madam, pleas* 
conclude now. I cannot allov* you any 
more times. 

SHRIMATI NOORJEHAN RAZACK: 
In regard to the family welfare 
programmes in Tamil NadUj I would like 
to submit, Sir,  that     our 

Government has been sincerely following 
the programmes and our population is 
now down by more than 16 per cent in 
the last decade and we have also 
introduced the nutritious food programme 
for all the needy children and women 
costing about Rs. HO croreg to our 
exchequer. We are also going to 
introduce this programme now from 
villages to all the important cities in 
Tamil Nadu with effect from the 15th 
September 1982. Hence, Sir, it can be 
seen that our Government is very sincere 
about increasing the level of education, 
health and status of all the citizens under 
the family welfare programme. 

I would, therefore, request the 
Government of India to enact a common 
Civil Code applicable to all the 
communities including Chiristians, 
Muslims, Parsis and Sikhs. As a first step 
in this direction, I request the 
Government to appoint a commission 
headed by our honourable Chairman, the 
Chairman of this House: 

Mr. Bhandare's Resolution demanding 
a national population commission fo be 
headed by the Prime Minister with 
experts in the other fields is also a 
welcome step and I support the Re-
solution without any reservation on my 
behalf and on behalf of my party. Thank 
you, Sir. 
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"The Government of India was one of 
the first to take up family planning as a 
part of H43 official policy. Our aim is not 
merely to curb the growth of population 
but to have happier and healtheir families 
which, in our circumstances, means 
smaller families. We are disturbed that 
our recent census shows an alarming 
increase. It is email satisfaction td know 
that some of this is due to people living 
longer and not to a higher birth rate. In 
fact our family planning programmes are 
estimated to have prevented 29 million 
births in the last decade." 

 

Promote family planning on voluntary 
basis as a public movement. 
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"Oxford meet on India's population: 
India's population will be the topic of 
a major conference to be held in the . 
British University    town of    Oxford 
from December 14 to 16." , 
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SHRI     GULAM  MOHI-UD-DIN 
SHAWL (Jammu and Kashmir); Mr. Vice-
Chairman, the Resolution presented by my 
friend Mr. Bhandare is in all respecte welcome 
but for the remedies he has suggested. I differ 
there. As for the preamble, he has suggested 
certain clauses which are irrelevant. We 
entirely agree about population control but we 
beg to differ wherein he has suggested certain 
things especially about a uniform civil code. 
This is a different topic; this is quite irrelevant 
here, and not pertinent to the family planning 
system, because it is not only the Muslims 
where polygamy is practised and that too 
under some law; "trict conditions. Take for 
example only one instance, there are certain 
parts of the country where they have this 
maitri-karar... 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Friendship contract. 

SHRI  GULAM     MOHI-UD-DIN 
SHAWL:    Yes, friendship contract... 



 

(Interruptions) Mr. Nigam is aware of 
such instances where illegal friendship 
contracts take place. 

Now, the question is do they give it a 
iegdlisid form? i'hey keep mistresses, and 
when the Criminal Procedure Code 
provides 'that an illegitimate son or even 
a mistress is to be maintained by the 
person who has a mistress that is 
legalising it. So, our first attempt must be 
that as far as these maitri-karars and 
mistresses and keeps are concerned, there 
should be stringent law that no persons to 
whatever community he belongs, should 
maintain any mistress or a keep, and such 
maitri-karars and such friendship 
contracts and such other things should be 
done away with. I hope Mr. Bhandare 
will pay his attention to it, and not 
towards the Mus-Mrn 'w which has its 
strict rules and norma. 

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I may mention that 
in Gujarat an Ordinance has already been 
enacted declaring all these friendship 
contracts null and void. 

SHRI GULAM MOHI-UD-DIN 
SHAWL: It is not only in Gujarat. There 
are certain friends here who are wiser 
after the event. I may not mention them. 

As far as the universal or uniform civil 
code is concerned when I heard you the 
other day, as a lawyer you were diffident 
in specifying it or elaborating this point. 
So, you are not serious because rightly 
so, it is not pertinent; it is not relevant 
here. As a matter of fact mere mention of 
it is likely to spoil the resolution. 

There was a speech by our colleague 
here and there was clapping of hands and 
thumping, although that did not relate to 
family planning strictly; it was something 
different and I hope you will consider it. 
For 

personal reasons she its against poly-
gamy. 

I will not repeat these things or waste 
the time of the House. You have said 
about National Population Commission 
with Prime Minister as its head, 
consisting of leaders of various political 
parties. Here I want to add 'various 
regions' because political parties are 
there, but inclusion of various regions 
especially those which • are under-
developed and hilly areas, is necessary. 
The people there are to be motivated 
towards this family planning programme. 
Then you say that universal primary edu-
cation should be compulsory. There is no 
dispute about it. But emphasis should be 
not only in relation to children, but more 
to elderly people. The emphasis should 
be on aduU education. People in the far-
flung areas, slum-dwellers there cannot 
go in for family planning unless and until 
you motivate them. 

That motivation can be done pro 
perly and effectively through adult 
education.   Then, -------  

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Please conclude 
now. 

SHRI GULAM MOHI-UD-DIN 
SHAWL: I am concluding. I am not 
taking much time. 

/ Then, there is the question of age limit in 
regard to marriage. My. friend has said 
that in China, the age limit is 25 for girls 
and 27 for boys. Why not introduce the 
same thing here? Be hold enough to say 
wis. As far as girls are concerned, the age 
of marriage should be 25, the minimum, 
and for boys, it should be 27. As far as 
the example of my friend, Mr. Nigam, 
remaining a bachelor through out his life 
is concerned, that would not be copied by 
anybody and it should not be copied. If 
such age limit is put in regard to the age 
of marriage, this will 

373 Calling Attention [ 13 AUG. 1982 ]       to a matter of urgent        374 
vublic importance 



375 Calling Attention       [ RAJYA SABHA ]    toaimatier of urgent       376 
public importance 

help our children, our boy? and girls, 
they will go in for higher studies and 
this will also have its own effect on 
their marriages. 

THE VICE-CHAIRMAN (SHRI 
R. RAMAKRISHNAN): Please 
conclude now. We have to conclude 
the debate on this Resolution by 5 
PM. There will be only five minute 
for the hon. Minister and five 
minutes for the Mover. 

SHRI GULAM MOHI-UD-DIN 
SHAWL: Then, Sir, there is the 
question of incentives. Incentives are 
there. In this connection, I would like 
to suggest that as far as Government 
service and semi-Government service 
is concerned, unmarried candidates 
should be given.... (Interruptions). It 
is the Vice-Chairman who controls 
the House. I know it. The Vice-
Chairman is there. 

Sir, a candidate who is a bachelor 
or unmarried should be encouraged 
and such persons should be given 
preference in regard to jobs in 
Government service, rather than those 
who are married and who have 
children already. This will be a sort 
of incentive to such persons! Then, 
Sir, I would also suggest that lepers 
and persons having contagious 
diseases should be subjected to 
sterilisation. 

THE VICE-CHAIRMAN (SHRI 
R. RAMAKRISHNAN): Mr. Shawl, 
you must conclude now. Otherwise, 
the hon. Minister would not be able 
to speak even for five minutes. 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
B. SHANKARANAND): I would 
not be able to speak anything. 

THE VICE-CHAIRMAN (SHRI 
R. RAMAKRISHNAN): Then, the 
Mover has also to reply. I am sorry 
to interrupt you.   If the de- 

, bate on this Resolution is not 
concluded at 5 PM, then, Resolution 
will lapse.    (Interruptions). 
SHRI GULAM MOHI-UD-DIN 

SHAWL: Sir, we have been preaching 
so many things, without practising them. 
While concluding, I would like to say 
that motivation and incontives should be 
there and all these irrelevant things, 
which are not pertinent to j    this issue, 
should be given up. 

THE VICE-CHAIRMAN (SHRI 
R. RAMAKRISHNAN): Now, I will 
give thirty seconds for Mr. Mitra and 
two minutes for Dr. Heptulla. 

SHRI SANKAR PRASAD MITRA 
(West Bengal): Sir, for lack of time, I 
do not want to speak. But I would like 
to go on record that I support all the 
seven items of Mr. Bhandare's 
Resolution. 

 



377 Calling Attention [ 13 AUG. 1982 ]      toamatter of urgent        378 
public importance 
coercion which was non-existent. That 
was only, a propaganda with political 
motivation and nothing else.    There were 
no excesses. 

SHRI SYED SHAHBUDDIN: Have 
you seen the reports of the 
Muzzaffarnagar and Turkman Gate 
inquiry committees? 

SHRI B. SHANKARANAND: We 
have seen everything and I have not 
come across..   

SHRI SYED SHAHABUDDIN: 
Please read them again, Mr. Minister, do 
not misinform the House. 

SHRI B. SHANKARANAND: Mr. 
Shahabuddin, if you are still in the 
doldrum I cannot help you. 

SHRI SYED SHAHABUDDIN: 
Forget about me. (Interruptions) Do not 
misinform the House. No excesses, my 
foot. 

SHRI B. SHANKARANAND: The 
hon. Member is unnecessary having fear 
complex of the ghost of coercion which 
was nonexistent. I hope he will take off 
his hat...(Interruptions). Now I have, to 
speak about the debate which has taken 
two days and I will have to finish in two 
minutes. The only point which I want to 
make is the question of having a 
Population Commission. Members have 
spoken for and against the Population 
Commission here in this House, also, but 
they could not throw any light as to what 
its composition should be, what its 
functions, objectives, aims and authority 
should be. Nobody could throw any light 
on the details as to what form of 

Population Commission they want, they 
simply wanted a Population Commission 
to be there. On the other hand this subject 
was discussed by a Working Group set up 
by the Planning Commission. Eminent 
members and scientists were on this 
Group. I will read out what they have 
pointed out in their re- 

SHRI B. SHANKARANAND: Mr. 
Vice-Chairman, Sir, I am grateful to 
the House for the unstinted support 
that they have given as far as the
family planning programme of the 
country is concerned. Perhaps we are, 
keen to take this programme to the 
people and make this as a peoples' 
movement because government 
action alone may not solve this 
problem. Some Members have 
spoken about coercion. Some people 
still remember the ghost    of 



 

port on the Population Commission.   
I quote from their report: 

"A major institutional innova-
tion suggested to me uroup was 
tiie     fopuiauon      couiuiiaS-un. 
Tne mam argument in support 01 
tne, -Population Commission is a 
ciear dehrncion of its role specially 
on tne bas.s 01 the Puiii^pines 
experience where tne commission 
has executive powers and its 
composition provides tor tne 
necessary hnkages witn tne 
Highest political authority. Alter 
considering tne various pros and 
cons or the Population 
Commission and its relevance to 
India, the Working Group felt tnat 
such a Commission, if it is to be 
effective, would have to be 
statutory. Otherwise, it will tend to 
be merely an advisory body. Even 
if the Commission were to be 
statutory, the Indian adminis-tive 
structure does not normally react 
well to the imposition of such an 
outs-de body on the system. 
Therefore, even with abundant 
goodwill it is    likely that such a 
Commission would tend to be 
ineffective either because it will 
not be involved in the day to day 
participation in decision making or 
because its composition    and    
membership would be amorphous. 
Besides, to give it a highest level 
political role in decision-making in 
the country would be creating 
alternative foci to the Planning 
Commission and to the National 
Development Council. This will 
neither be possible nor in the 
present context of the Indian 
policy and administrative ap-
paratus of the Government, even 
desirable." 

5-00 P.M. 
This is a report submitted by the    
Joint    Committee.  I can give you a 
copy; you can take it. 

Sir, in view of this, the first idea that 
was mooted by the Prime Minister when 
she addressed the Centeral Health 
Council meeting last year was about the 
establishment of a Population Advisory 
Board and according to her desire we 
have established a Population Advisory 
Board with the Health Minister as its 
Chairman. This Board met last month and 
they have formed groups to go into details 
on the various aspects of family planning. 
We are awaitig their recommendations 
which will come in a concrete form. 

Sir, unnecessarily there was a dis 
cussion and time was spent on having 
a uniform Civil Code. Of course, I 
cannot deal with the relevance or 
irrelevance of this with reference 
to the family planning programme. 
In this connection my only request 
to the House is, let not this pro 
gramme, which is so vital to the fu 
ture of the country, be dragged into 
disputes about the relevance of this. 
Fortunately, the clouds that cast their 
dark shadows on this very important 
programme during 1978-79 are with 
ering away and light is coming. The 
programme is back on the rails.- It is 
moving and gaining momentum. I do 
not want to check the speed of this 
by introducing various items which 
will divert the attention of the coun 
try and sabotage the very pro 
gramme. I only request you and I 
request the mover of the Resolution 
that in view of tnese things let us 
not push this programme into an 
area which is disputed, which is con 
troversial. Let us not do any such 
thing and in our enthusiasm to take 
this up on a war footing, let us not 
harm the programme. We have to be 
very cautious. As the Prime Minister 
has said: Slow and steady will win 
the race. So request Mr. Bhandare 
to withdraw his Resolution. 

SHRI    MURLIDHAR    CHANDRA-
KANT BHANDARE: It is talked out. 
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